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N , : ~ GOVERNMENT OF NCT OF DELHI
Br = . .. LABOUR DEPARTMENT
2 = S 5 Sham Nath Marg, Delhi-110054. ‘
1 ) E 5 ;
5 » - i
L ' 21130 . g
. Fo(l )f89/DLp (W)/L¢ Al . o Dazec; the I f ¢}2012
o T NOTIFICATION
. F.8(1)}/89/DLC(W)/LL/, ' E in exercise of the POWETS cdnfen'ed-by section 19 of the Bombay
| Labour Welfare Fund Act, 1953 (Bombay Act No. XL of 1953) as extended to National Capital
‘ Tetritory of Delhi, the Lieutenant Governor of National Capital Territory of Delhi, after previous
“~publication, hereby makes the following rules to amend the Delhi-Labour Welfare Fund Ruies, 1997
namely:- . ’ ' i
! ‘ ' ~ RULES ‘
Short Title and commencement: ' L (1) These rules may be called the
: i . : ' Delhi Labour Welfare Fund .
, : ' (Amendment) Rules, 2012.
j - (2) They shall some into force on the _
date of their publication in the Delhi Gazette.
Amendment of rule 12 2. V In the Deihi Labour We]fare Funds
o . - C Rules, 1997 for Rule 12 the following shall be .
I : o substituted, namely:-
| . B i S 3 Thg Board shall consist of 2 maximum
' ~ of 17 Members including-

a) Three - miembers * each from  the
representatives of Employers, Employees
and Women, - - .
b} Two independent members, ) :
c} Principal Secretary (Labour) / Secretary
(Labour) Government of Mational Capital
- .. Tervitory of Delhi or his nominee,
; d} Labour Commissioner, Govi. of National hE
d ' Capital Territory of Delhi or his nomince.”
Vi : By order and in the name of the Lieutenant
: , Goveérnor of National Capital Territory of
\ _ . Delhi. o

r

' (W
Joint Sec {Labour)

Govt. of National Capital Territory of Delhi,
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-li.921)189/DLC(W){LC | 1199 - . Daed Hl"hif

s . »Cop‘y forwarded to:-*

,1. All members of the Board. h ' :
2. The Principal Secretary to Hon’ble Licutenant Govemor, Raj Niwas, Delhi. :
3. The Principal Becretary to Hon’ble Chief Ministér: of Delhi, Delhi Sachivalaya, Players
Building, LP. Estate, New Delhi. , 5 B
4, The Secretary to Hon’ble Minister {Education, Transport, Gurudwara Election and
Administration), Govt. of NCT of Delhi. , : ; ;
5. The Secretary to Hon'ble Minister (Health & Family Welfare, Employment, Revenue
Irrigation & Flood) Govt., of NCT of Delhi. : _ .
6. The Secretary to Hon’ble Minister (Power, Food & Civil Supplies, Development) Gowvt. of .
NCT of Delhi. * .
7. The Secretary to Hon’ble Minister (Social Welfare, Women & Child Department) Govt. of
NCT of Delhi.. o e ‘ ; L -
8. The Secretary to Hon'ble Minister (Public Works Department, SC/ST Welfare Depariment,
Urban Development, Land and Building); Govi. of NCT of Drelhi. _
9, The Secretary to Hon’ble Minister (Industries, Labour, Election), Govt. of NCT of Delhi.
1C. The Secretary, Dethi Vidhan Sabba, Govt. of NCT of Delhi for kind information of Hon’ble
Speaker & Hon'ble Dy. Speaker. LT = s ' m ;
11. The O.S.D. to Chief Secretary, Govt. of NCT of Delhi, Delhi Sachivalaya, Players .
. -Building, LP. Estate, New Delhi. ,
12. Pr. Secretary (Labour), 7™ Level, Delhi Sachivalaya, Players Building, 1.P. Estate,
New Delhi. ' ' s R o
13. Labour Commissioner, 5, Sham Nath Marg, New Dethi.
- 14. The Dy. Secretary, GAD (in duplicate) for publication in the Delhi Gazette Part-IV. 10
copies of the Gazette may please be supplied to-this Department.
15.All Dy. Labour Commissioner/Joint Labour -Commissioner, Labour department,
Government of NCT of Delhi. .
~The Asstt: Director (Planning), Labour Department, 5, Sham Nath Marg, Delhi with the
request to place it on table of the Vidhan Sabba.- T
17. Librarian, Labour Department, 5 Sham Nath Marg, Delhi.
18, Asstt. Programmer, Labour Department, 5, Sam Nath Marg, Delhi: for uploading
notification on Labour Department website. - ’ '

S LI S , (PiW
. i . Joint Secretary (Labour)
Govt. of National Capital Territory of Delhi.
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(TO BE PUBLISHED IN DELHI GAZETTE PART v EXTRAORDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
. {LABOUR DEPARTMENT) i

No. F./31/600/LC/Estt. 08//2{5}' - o Dated: 87?'/ %

> _ _' o NOTIFICATlON

In exercise of powers conferred by sub—sectron (4) of section 5 of the Boilers’
Act 1923 read with Government of India, Ministry of Industrial Development Notification
No. S.0. 108 dated 14" February, 1958 and in supersession of all previous notifications
issued in this behalf, Lieutenant Governor of National Capital Territory of Dethi, hereby

. appoints Shri R.S. Singh, Chief Inspector of Factories as Chief Inspector of Borlers and

Smoke Nuisances for the National Capital Temtory of Delhi for the purposes of the said

. Act with immediate effect till further orders

Further, in exercise ot powers conferred by the sub-section (1) of section 5 of
the Boilers Act, 1923, the Lieutenant Governor of National Capital Territory of Delhi

-appoints Sh. R. N. Dahiya, Dy. Chief Inspector of Factories, as Inspector of Boilers for

the National Capital Territory of Delhl for the purposes of the said Act with |mmedrate ,
effect till further orders. ;

" By order and in the name of the Lt. Governor

"Of the National Capital Territtgjf Delhi,

- {SHAKTI SINHA)

Pr. Secretary {Labour)

Government of National Capltal Territory of Delhi

 No. F_/31/660/LcrEstt,_'08 / ’35} -  Dated: )87.})]2

e
o
N

. Copy for information to:-
- 1. Pr. Secretary to Hom;ble'L.G. Government of NCT of Delhl

2. Pr. Secretary to Chief Mmlster Government of NCT of Delhi
3. Secretary to Minister (Labour), Govemnment of NCT of Delhi _
" 4. Secretary to Gowt. of india, Mrnrstry oflndustnal Development Udyog Bhawan, '
" NewDelhi .
OSD to Chief Secretary, Government of NCT of Delhi
Pr. Secretary (Labour), Government of NCT of Delhi ‘
_ Pr. Secretary, GAD, Government of NCT of Delhij with the request for pubhcatron
- in the Delhi Gazette — Part -1V (Extra Ordinary) and supply 10 coples of the
- Gazette for official.
8. Labour Commissioner, Government of NCT of Delhr
9. Under Secretary, Law and Judicial, Government of NCT of Delhr ;
10.P.A. to Secretary, Central Boiler Board, Govt of India, Udyog Bhawan, New Dethr

.‘*'P’.U‘
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(TO BE PUBLISHED IN PART IV.OF THE DELHI GAZETTE EXTRAORDINARY)

© % GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
i (LABOUR DEPARTMENT) =
5, SHAM NATH MARG, DELHI - 110054

. F.No. DLC/CLA/BCW/QQ/?BE SR U&ted The 8" IU!; 2012
' i NOT[FICATION
F. DLC/CLA/BCW/99/ In excrc:se o of the p’owers conferred by section 62 of

the “Building .and Other Construction Workers' (Regiﬁat;an of Employment and Conditions
- of Service) Act, 1996 (27 of 1996) read with the Govern ent of India, Ministry of Home |
Affairs Notification No. U-11030/1/2000-UTL, dated the 14" July, 2000, the Lt. Governor
" of the National Capital Territory of Delhi, after consultation with the Expert Committee.
constituted under section 5 of the said Act, hereby makes the following rules to amend the
Delhi Building and Other Construction Workers ﬂ{egulatlon of Employment and
Conditions of Service) Rules, 2002, namely = _ _

RULES

Short title and commencement-- (1) These rules may be calied the Delhl
' Building. -and Other Construction - Workers
(Regulation - of Employment and Conditions of

Service) (Amendment) Rules, 2012

(2)  They shall come into force on the date of
then' publlcatlon in the Delhi Gazette.

Amendment of rule 266 (2y-- .In.the Delhi Building and Other Construction .
' ‘ _ B Workers (Regulation of Employment and
Conditions of Service) Rules, 2002 (heremaﬁer
referred to as “the principal Rules”), in rule 266,in
-sub rule (2) after Clause (iii):, the foﬂowmg shall
- be mseﬂed namely:-

“iv) In the absence of the above cert:fieates /
doe’umensts an affidavit - by the worker,
mentmmng his/ her date -of birth/age, duly
attested by the Notary Publxc » :

Amendment of rule 266 (4) -- -~ In the pnnmpal rules in the rule 266 for snb rule
' ' ' (4 the following shall be substltuted na:mely -

“266 (4) Every bulldmg workcr ehglble 10
~become & beneficiary to the Fund shall submit an
" application in Form No. XXVII to the Secretary or

to an officer authorized by him in this behalf.

Every such application shall be accompanied by

the documents mentioned in this rle and a

regxstratxon fee of five rupees »



-Amendment of rule 267 (1) - In the prmc:pal rules, in rule 267 for sub rule (1)
i 7 the followmg shal] be substxtuted namely:- -

° “-( - _V.E-A-b,(eneﬁc;m-y of the fund shall contribute to
the fund twenty rupees per annum.” .

,Amen_d'ment of Rule 283 -- . In the principal rtules, after rule 283 (A) the
: ‘ followmg new . rule 283 (B) shall be inserted,
nameiy-- ' .

~_“283(B)  .Sanction of welfare measures and .
facilities to Beneficiaries:- “The Board may
~sanction such welfare measures and facilities as

may. be required for the benefit of registered -
workers for improvement of their productivity and

~ enhancement of éarnings in their families: ‘

'Provlded that, detailed guldelmes and instructions
relating to identification of beneficiaries, their
- objective  selection, observance of transparent
procedure of procurement, distribution and
disbursement of such  welfare measures and
- facilities are duly drawn and notified by the Board:

Provided further that, the above benefits shall be
disbursed only after one year of the beneficiary
becommg member of. the fund and the periodicity

of such welfare measures and facilities shall be
dec1ded by the Board ”o

'BY ORDER AND IN THE NAME OF THE
'LT. GOVERNOR OF THE NATIONAL
~ CAPITAL TERRITORY OF DELHI

(SHAKTI SINHA)
PRINCIPAL SECRETARY (LABOUR)

F.DLC/ICLA/BCW/OY 73% 40 360~  Dated: 13 | :0?/ 92012
Copy forwarded for information to:-

I Secretary to the Gowt. of Indla, anstry of Labour & Employment Sharam
~ Shakti Bhawan, New Delhi. .
2. Secretary to Lt. Governor of Delhi; Raj Niwas, Delhi. '
3. Jt. Secretary / Director General (Labour Weifare), Ministry of Labour and :
Employment Jaisalmer House Man Singh Road, New Dethi. .




o

10.
11.

12.

13. -

14.

. Secretary to Chief Minister, Govt., ova_CT of Delhi, Dethi Sachivalaya, New .

Delhi. L |
Secretary to Minister of Labour, Govt. of NCT of Delhi, Delhi Sachivalaya, New
Delhi. R e , : :

* Secretary (Law, Justice & Legislative Affairs), Govt. of NCT of Delhi, Delhi

Sachivalaya, New Delhi. - . _
Labour Commissioner, Labour Department, Govt. of NCT of Delhi, 5-Sham Nath
Marg, Delhi. _ _

Dy. Secretary, General Administration Department (Co-od), Govt. of NCT of
Delhi, Delhi Sachivalaya, New Dethi (in duplicate) for favour of publication in
Delhi Gazette, Part-IV, Extra Ordinary, with the request to send 10 copies of the
Gazette to this office for official use:

All members of the Expert Committee. . , :

Secretary, The Delhi Building & Other Construction Workers Welfare Boare.
Special Commissioner/All Addl. L.Cs/ JL.Cs/DLCs/ALCs, Labour Department,
Govt. of NCT of Delhi, Delhi. o :

Chief Inspector of Factories, Labour Department, Govt. of NCT of Delhi, 5-Sham
Nath Marg, Delhi-54. _ L . ' - '
Asstt. Director (Planning), Labour Department, Govt: of NCT of Delhi, 5-Sham
Nath Marg, Delhi-54 with the request and to lay before the Legislative Assembly

to publish in the Labour Statistics.. o _ ‘o

Librarian/Guard File.
~ JOINT SECRETARY (LABOUR)
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(TO BE PUBLISHED IN PART.IV OF THE DELHI GAZETTE EXTRA ORDINARY) -

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
_LABOUR DEPARTMENT, §, SHAM NATH MARG, DELHI-110054

No F 19(4)IC!SIOSI,{.{§'}

NOTIFICATION |

Dated: the ()‘?/8 } 2

No. F 19(4)/CIS/05/ ’ ) - In exercise of the powers conferred by the proviso.
to section 4 of the -Delhi Shops and Establlshments Act, 1954 (Delhi Act 7 of 1954), the Lt. Governor of
National Capital Territory of Delhi is pleased to make the following addmcn in-the Scheduie appended fo

the said Act.

in the said Schedulé under "Estabhshment etc
following entry shall be added, namely:-

264 . (i) M/s Twenty Four Seven Conve_nience
Store, (A unit of M/s Godfrey Phillips India
_ Limited),  J-13/59, Rajouri Garden,

New Delhi- 110027,

(i) M/s Twenty Four Seven Convenience
Store, ( A unit of M/s Godfrey Phillips India
Limited) Shop No 2 & 3, A-55. Malviya
Nagar, New Delhi-110017.

li) M/s Twenty Four Seven - Convenience
Store,( A unit of M/s Godfrey Phillips India

 Limited), Shop No 26/27, Vardhman JP Piaza
Commercial centre. Sec—,4, Dwarka. New
Delhi-110078. ,

aﬂer the exlstlng entry at senai no 263 the

From section 15 of the Act, subject to the
foliowmg condmons -

) Overtnme wages. shall be patd to eligible
employees at double- the normal rate as provided
under section 8 '

iy - Sﬁift working, if any, shail be'in such a way
that neither -any employee is forced to work in night
shift anly, nor overlapping of shifts.is permitted.

i) A copy of this notification shall be prominently
displayed at the employee entrance of the
establishment.” :

“{iv) Mis ‘Tﬁvemy Four - Seven
Convenience Store, (A unit of Mfs Godfrey - -

Phillips India . 'Limited) A-B 13, Shalimar
Bagh New Delhr 88.

. No women shall be allowed or required to work dunng the hours prohxbrted under sec.- 14 of the

Act unless otherwise exempted.

BY ORDER AND IN THE NAME OF THE
LT. GOVERNOR
THE NATIONAL CAPITAL TERRITORY OF DELHI,

(PIW :

JT. SECRETARY {LABOUR}



No. F 19(4)/CISI05( 2257 o Dated: &-‘%573—‘9 W
Copy forwarded to the:-.

The Principal Secretary tothe Lt Governor Delhi.

‘The Principal Secretary to the Chief Minister, Govt. of NCT of Delhi.

The Sarretary in the Minicter nf | ahmir Govt nf NOT of Dalhi

The Principal Secretary (L.J&L.A), Govt. of NCT of Delhi.

The Principal Secretary (Labour), Govt. of NCT of Delhi.

Labour Commissicner, Govt. of NCT of Delhi, 5. Sham Nath Marg, Dethi.

Dy. Commissioner of Police - West, North & South Districts

The Dy. Secretary (GAD), Co-ordination Bfanch in duplicate, for publication in Delh;
Gazette, Part-IV Extraordinary of today’s date. .

Special Commissioner/ JLCsIDLCs/ALCstOs Labour Department, Gowt. of NCT of .

ONOGOAINS

©

Dethi.
/ Assistant Director (Plannmg) Labour Department Govt. of NCT of Delhi W|th the
‘ request for publication in the Labour Statistics and on the website and to inciude it in
the notification to.be placed before the Vidhan Sabha.
11.  Dy. Labour Commissioner (Shramik Help Lme) Labour Depaﬂment Govt of NCT of
- Dethi.
12. Librarian, Labour Department, Govt. of NCT of Delhi. -
13 - M/s Godfrey Phillips India Limited, 4, Communny Centre, New Friends Colony,
- New Delhi-110025
14, Guard File.

JT. SECRETARY (LABOUR)

' GOVT. OF NCT OF DELHI



